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Diversification of Jurisdictiott of Supreme 
Court and Higb Courts 

1422. SHRf BRAJAMOHAN MOHANTY: 
Will the Minister of LAW, JUSTIC AND 
COMPANY AFFAIRS be plea ed to state 
whether a ny proposal is "being worked out 
for diversification of jurisdiction of the 
Supreme Court and the High Courts to 
assure peedy justice and quick disposal of 
cases? 

THE MINISTER OF LAW, JUSTICE 
ANb COMPANY AFFAIRS (SHRI 
JAGAN NATH KAUSHAL) : PIe umably, 
the Hon ' ble Member has in mind the esta-
bli hment of Tribunals for dealing with 
sp cialised types of cases. he Government 
havt! decided in principle to establish Admi· 
nistrative Tri buna I for dea ling with service 
matters of employee ; th States have been 
consultf"d and the n'lI tter is engaging the 
attent ion of the Government in the Depart-
ment of Personnel a nd Administrative Re-
forms in the Ministry of Home Affairs. 

A Customs, Exci~e and Gold (Control) 
Appellate Tribunal has already been con ti-
tuted . 

Details of Employees in Occupation of 
Government Accommodation Owning 

Houses 

1423. DR. A.U. AZMI: Will the Minis-
ter of INFORMATION AND BROAD-
CASTING be pleased to state : 

(a) how many public servants in his 
Ministry and its attached and subordinate 
offices located in Delhi/New Delhi eligible 
for general poor accommodation were sanc-
tioned house building advance and have com-
pleted the houses ; 

(b) how many of them were in allotment 
of Government accommodation and how 
many of them have shifted to their own 
hou es and whether they have vacated the 
Government accommodation allotted to' 
them or they have sublet the same; and 

(c) details of action taken against those 
found violating the allotment of Govern-
ment accommodation rules ? 
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THE DEPUTY MINISTER IN THB 
MINISTR Y OF INFORMATION AND 
BROADCASTING (SHRI GHULAM NABI 
AZAD) ! (a) to (c). The information is being 
collected and wiIJ be laid on the Table of the 
Lok Sabha in due course. 
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O"ening of Public Call Office and 
Telephone Exchanges in Rajasthan 

1425. SHRI RAM KUMAR MBENA : 
Will the Minister of COMMUNICATIONS 
b.e pleased to state : 

(a) the number of Public Call Offices and 
Telephone Exchanges functioning at pre-
sent in Rajasthan; 

(b) whether Governplent propose to open 
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new telephone exchanges and public call 
offices in Rajasthan during the year 1984 
and 1985 ; 

(c) the names of uch places which have 
been selected for the purpose ; and 

(d) the funds allocated for the purpose ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI V.N. GADGIL): (a) Seven bun-
dred and seventy two Long Distance Public 
Call Offices and Four bundred and eighty 
six Telephone Exchange are functioning at 
present in Rajasthan. 

(b) Yes, Sir. 

(c) The names of villages where Long 
Distance Public Call Offices and Exchanges 
are proposed to be provided for 84"85 are yet 
to be finalised. 

(d) A lump sum grant is placed at the 
disposal of the respective Circles, whicb 
includes all sucb works . A sum of Rs. Two 
crores for Long Distance Public Call Offices 
and Rs. One crore for Telephone Exchanges 
has been allocated for the year 1984-85. 

Survey to Provide Better Distribution and 
Timely Availability of Petroleum 

Products in Tribal / , reas 

1426. SHRI GIRJDHAR GOMANGO : 
Will the Minister of ENERGY be pleased to 
state : 

(a) whether his Ministry has undertaken a 
survey to provide better distribution and 
timely availability of essential petroleum 
products in tribal areas of the country ; 

(b) if so. the contents of the survey re-
port therefor ; and 

(c) if not. whether [here is any proposal 
with his Ministry to undertake such a survey 
in tribal. backward and hilly areas to know 
the problems in detail to chalk-out the 
schemes and programmes ? 

THE MINISTER OF STATE IN THE 

• 

DEPARTMENT OF PETROLEUM IN 
THE MINISTRY OF ENERGY (SHRI 
GARGI SHANKAR MISHRA) : (a) to (c). 
With a view to provide essential petroleum 
products particularly kerosene in the tribal 
and hilly areas of the country. the oil com-
panies bave already been directed to open 
Taluka Kerosene Depots (TKD) at places 
to be identified by the concerned State 
Governments. A number of locations in the 
hilly and remote areas in tbe States 'of J ' and 
K. UP, Rajasthan, Madhya Pradesh. Maha. 
rashtra, Gujarat, Himachal Pradesh and 
Orissa have since been identified and action 
is being taken for setting up of sucb depots . 

Research on Job Exp.osure Limits for 
Chemicals in Common Use 

1427. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Mini ter of 
LABOUR AND REHABILITATION be 
pleased to state : 

(a) whether I.L.O. has called for re-
s~arch on job exposure limits for 60,000 
chemicals in common use, and if so, action 
taken/proposed to be taken; 

(b) whether Government have informa-
tion and data on some of the above 60,000 
common chemicals and jf so, fu)) details 
thereof; 

(c) whether Government have listed these 
cbemicals in different categories depending 
on tbeir occupational danger, and if so. 
results thereof ; and 

(d) whether Government will introduce 
compulsory health risk Insurance for the 
purpose and if so. details thereof? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI VEERENDRA 
PATIL) : (a) to (d). At the 224th Session of 
the ILO Governing Body (November 15-18, 
1983) a report of the meeting of the Experts 
on Policies for the establishment of occupa-
tional exposure limits to chemical substa-
nces in the working environments was con-
sidered. While the Governing Body took 
note of the report, Government has not 
received the recommendations of the Direc-
tor General, ILO on tbis. 




